Title: Regarding hunger strike of Shri Umadhar Singh, MLA, Bihar Legislative Assembly and filling of false affidavit in the Supreme
Court by the Joint Secretary, Department of Industry.
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MR. DEPUTY-SPEAKER: Dr. Raghuvansh Prasad Singh, the letter received in this regard from Speaker, Bihar
Legislative Assembly, has been forwarded to the Ministry of Home Affairs for necessary action.
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MR. DEPUTY-SPEAKER: Shri Basu Deb Acharia, how can | compel them? This is connected with the hunger strike
of an MLA from Bihar, and the hon. Speaker of Bihar Assembly has written to us. Now, it has been referred to the
Home Ministry.

...(Interruptions)
MR. DEPUTY-SPEAKER: You do not like me even to complete?

...(Interruptions)
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At TyRa A (aipw) @ e e AR § ow wpm? a€)( =@um) The affidavit was filed by the former Secretary,
Industrial Policy Promotion Department ...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Basu Deb Acharia, will you please listen to me? The Hon. Speaker has written to
the Home Ministry and the appropriate action is to be taken by the Home Ministry.

...(Interruptions)
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SHRI BASU DEB ACHARIA: No, Sir. It is connected with the Industry Ministry....(Interruptions)a€; Industry Ministry
will have to take it up and not the Home Ministry....(Interruptions)
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MR. DEPUTY-SPEAKER: Please co-operate with the Chair. Still a large number of Members are there to speak.
Yesterday also, a number of Members could not get chance to speak during "Zero Hour." Let us give chance to
everybody who has given notice.

...(Interruptions)
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MR. DEPUTY-SPEAKER: Shri Basu Deb Acharia and Dr. Raghuvansh Prasad Singh, please hear me. The issue is
regarding false affidavit. If it is a false affidavit, it can be taken up with the court as "a contempt of court.’

...(Interruptions)
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st aHRa s @ aE 3 o 9m? &€)( @@a)a€] It is not the contempt of court. The false affidavit was filed by the
former Secretary....(Interruptions)

MR. DEPUTY-SPEAKER: Will you please hear me? | amon my legs.
...(Interruptions)
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SHRI PRAMOD MAHAJAN: Sir, whatever is raised here, the Government always takes note of it. The appropriate
action is also taken wherever necessary. But | would like to request the senior Members that the "Zero Hour' in the
Lok Sabha is not making decisions on-the-spot on the issues which are not known. Any Member can raise his issue
during "Zero Hour', and you cannot take a decision on-the-spot.

If the senior Members start taking 15 minutes, 20 minutes, 30 minutes to speak on one issue, the other Members
will not be able to get any chance to speak. We should accommodate everybody....(Interruptions)
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RaA, wggw <, if any false affidavit is filed, it can be taken up in the court. Whatever letter we have received from the
Hon.Speaker has been forwarded to the Home Minister for proper action. What more can you expect?

SHRI S. BANGARAPPA (SHIMOGA): This is a matter a part of which is in a court of law. | want to bring one thing to
your notice. There are two questions. One is that this matter will be taken up as a contempt of court proceeds.
Another is, as you rightly said, the Government will initiate action against the person who is stated to have filed this
false affidavit. If false allegation is made, the Government should take action against it.

MR. DEPUTY SPEAKER: In order to verify the facts, we have written to the Hon.Speaker. Hon. Speaker has
written to us and on the basis of that, it is to be forwarded to the Home Ministry for whatever action is to be taken.

SHRI PRAMOD MAHAJAN: Hon. Deputy Speaker is repeatedly telling you that Home Ministry is inquiring into this.
He has said this ten times. What else you want?
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MR. DEPUTY SPEAKER: Dr. Raghuvansh Prasad Singh, you are wasting the time of the House unnecessarily.
...(Interruptions)

MR. DEPUTY SPEAKER: It is already there. | have called Shri Ram Nagina Mishra.

...(Interruptions)



